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konds 5o that the demand for satisty-
ing the aasets in which they can have
s kead against inflation can be satis-
fied? Unless you do it, you cannot stop
the demand for gold in this country.
Secondly, on the supply side, you
could have taken steps because the
difference is go big, you can have the
biggest profit possible if you have
imported gold and sold it here after
putting whatever ceiling you wanted
to put. If you take action on both
demand and supply side, then alone
your gold policy will be successful. Do
you contemplate to take steps on de-
mangd side ag well as supply side, as
suggested by me?

SHRI SATISH AGARWAL: Sir, this
is a very novel suggestion and a good
suggestion made by the hon, Member.
We shall definitely look into it. But I
must admit, and I must inform the
House that the price differential is one
of the main reasons which leads to
smuggling. But then in the year 1978
the differential in January and Febru-
ary 1978 was 53 per cent in January
and 50 per cent in February. After
the announcement of the goid sales by
the Government, by the Finance Minis-
ter, on the 28th February 1978, this
differential came down to 29 pex cent
in March 1978, and it continued in
#kpril, May, June, July, Awgust and
September. It was below 40 per cent,
After the saleg were stopped in October
1878, the gifferential has pgain gone up
by 50 per cent wo 55 percent.
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Special Law for Trying Hijackes
+
*347. SHR1 RUDOLPH
GUES:

SHRI 8. K. REDDY;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
enact a gpecial law to wprovide for
deterrent punishment to hijackers,
for establishment of Special Courts on
the lingg of those to try ‘emergency’
offences, in view of their activities in
Indja; and

(b) whether the views of the Iuﬁer-
Wational Authorities have also been
sought in this regerd and if se, the
details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION §SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
A proposal for enacting Legislation to
provide deterrent punishment to hija-
ckers is under consideration of Gov-
ernment as part of the proposgl to
give effect {o the Internationgl Conven-
tion known as the Hague Convention
for the suppression of un-lawful seizure
of aircraft. The question of consulting
international authorities, therefore,
does not arise. The point whether
Special Courtg would be necessary to
try offence of hijacking would be exa-
mined at the time of drafting the Bill

SHRI RUDOLPH RODRIGUES: 1
would like to first say that the question
that 1 have submitted had a slightly
different thrust, but it has been club-
bed. I had no intention to ask about
the Special Courts because it is not
relevant in this situation and there
i no question of consulting an Inter-
natiemal Authority. But nevertheless
for the privilage of asking a supple-
mentary, ] am thankful. My first sup-
plementary 1s, in connection with this,
the measures to prevent skyjacking or
hifacking can be both preventive and
deterrent. In sg far as the preventive
measires are concerned, is it not a fact
thai besides the. passengers who ge on
the glicragt, au,p socesy & avaflable to
& numbiy of' paeogild who work in
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various categories of staff other than
the crew and there have been instances
in other countries where staff members
other than the crew have been involv-
ed either through bribery or blackmail
in helping to get arms on to the planes.
What specific measures do you contem-
plate for preventing such things?

With regard to the second part of the
supplementary, I would say deterrent
laws are already on the statute book
in the Indian Panel code. We could
cover this very well by our laws with
regard to abduction, criminal intimida-
tion, wrongful confinement and so on.
Do you, therefore, contemplate g mere
amendment of .the Indian Penal Code
to take care of this skyjacking or do
you contemplate sormething more dras-
tic like they have done in some coun-
tries., For example, in Pakistan, the
last hijacking was in the first week of
January 1978 and on the 4th of March
1978 the man who hijacked the plane
was hanged. A severe punishment is
there. In the TUnited States, twenty
years ago they enacted a law, accord-
ing to which, twenty years of impri-
sonment can be given. Do you have
something like this in mind?

SHRT PURUSHOTTAM KAUSHIK:
So far as the staff Members are con-
cerned, they are issued passes. Unless
we believe the gta® Members—they
are the persons working—it will he
very difficult to carry on the normal
operations. The passes are issued to
them and a strict vigilance and super-
vision is kept about their conduet and
movements. So far as the other point
raised by the hon. Member regarding
the already existing provisions in the
IPC is concerned, there are provisions
for taking adeguate steps to punish the
persons who indulge in hijacking. We
have to take recourse to many of the
sections, a8 has been done in the case
of Lucknow hijacking, we can take
action ynder TPC 382 and 393 for daco-
ity, 341 for wrongful restraint, 427 for
rischlef and also 364 for kidnapping
and such other offences. But there is
o specific provision in the Indian Penal
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Code to punish the persons making an
attempt to hijack an aircraft and for
that we are proposing to bring forward
a legislation in this House so that there
is no escape from punishment.

SHRI DINEN BHATTACHARYA:
What will happen to those who have
already hijacked?

SHR; PURUSHOTTAM KAUSHIK:
Under the existing provisions of the
Indian Penal Code, they are being
secuted.

SHR] RUDOLPH RODRIGUES: In
view of what the Minister has just
said, I would like to seek a clarifica-
fion on two points, One is this, whe-
ther the laws being framed will be
framed only for aerial skyjacking. The
possibility of hijacking trains should
not be excluded. There are all kinds
of hijacking. The law should be com-
prehensive, Therefore the law should
not be only for hijacking of planes, it
should be something more comprehen-
sive. With regard {o the setting up of
special courts. my suggestion is that
instead of setting up a special court,
a special judge could do the same job.
Will he consider this?
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MR. SPEAKER: These are sugges-
dong for your consideration, Mr. Minis-
ter. Q, No. 348 Absent,

Proposal for Interest-free Islamic
Bank

#349. SHRIMAT] MRINAL GORE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Governmen! have re-
ceived any proposal for interest-free
Islamic Bank as reported in Indian
Express (Bombay Edition) dated the
5th January, 1979; and

(b) if so, the action taken thereun?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b
Proposals are made from time to time
to the effect that an Islamic Bank
which 'would give interest-free loans
be established or be permitted to be
estgblished. Government has no such
propesal under consideration, The
Reserve Bank's policy is not in favour
of allowing new banks to be establish-
ed in the private sector.
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SHRI ZULFIQUARULLAH: Shri
Syed Hamid Hosaln, Secretary, Jamaat-
ellami Hind, {orwarded to the
Finance Minister on 20th December
1978 s resolution pessed In g seminar

Oral Angwers 10

organised-by the Jamaat-e-Islami Hind
urging the establishment at the Gov-
ernment Jevel of a interest free bank.
A copy of this resolution is at
Annexure-l. Shri Hosain also wrote
that if the esfablishment of such a bank
at the Government level was not feasi-
ble, Government may extend facilities
and co-operation to other persons and
voluntary institutions who are striving
for the establishment of interest free
bankg or societies,
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MR, SPEAKER: She has put a sup-
plementary. Is there any additional
answer?

SHRI ZULFIQUARULLAH: No.

SHRI F, H. MOHSIN: A proposal
has come to the Government to estab-
lish an interest free bank. I do not
know what are the exact reasons given
by the Reserve Bank of India against
establishing a bank in the private sec-
for collecting their own deposits. Will
the Reserve Bank reconsider the propo-
sal if tho deposits gre received instead
of thinking that the deposits will not





